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(Open Court) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH, ALLAHABAD 

Allahabad this the 1ath day of July, 2005. 

Original Application No. 1556 of 1999 . 
• 

Hon ' ble Mr . Justice S. R. Singh , Vice-Chairman 
Hon'ble Mr . s .c . Chaube , Member- A. 

Brijendra Pal, a/a 44 years , 

S/o Sri Abhilasi Lal, 

Rio Kanya Das Pur, Alok Nagar , 

Izzantnagar , Bareilly. 

····-···· . Applicant 

Counsel for the applicant : - Sri K. K. Mishra 

V E R S U S 

1 . Union of India through the General Manager, 

N. E. Railway, Gorakhpur . 

2 . Divisional Railway Manager, 

. N. E. Rail~ay, Izzatnagar , Bareilly. 

3 . Senior Divisional Personnel Officer, 

N. E. Railway, Izzatnagar, Bareilly. 

4 . Senior Divisional Operating Manager, 

N. E. Railway, Izzatnagar , Bareilly . 

..................... Respondents 

Counsel for the Respondents : - Sri G. P. Agrawal 
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ORDER 

BY HOB'BLE MR. JUSTICE S.R. SIRGH, VC. 

By o££ice order No . 1733 dated 07/08 . 10 . 1999 

the applicant and 2 others namely Sri Raj esh Kumar 

Sharma and Sri Rakesh Kumar , who were working in 

Karmik Shakha on adhoc basis, reverted to their 

substantive post 0£ Cabinman in pay scale 0£ Rs . 

3050-4590 at the station mentioned in the order . 

• 

2 . 'I'he case 0£ the applicant is that Sri Raj esh 

Kumar Sharma and Sri Rakesh Kumar were subsequently 

absorbed in Karmik Shakha on clerical post and the 

applicant has been singled out £or which there is no 

justi£ication. 'I'he learned counsel has also 

submitted that in 0 . A. No . 1026/95 and O. A. 999/95 , 

the Tribunal by passing order dated 10 . 09 . 2003 had 

directed the DRM(P} , N . E . Railway, Izzatnagar, 

Bareilly to consider the regularization 0£ the some 

0£ applicants the • in mentioned 0 . A. Learned the • 

counsel has submitted that the DRM (P) , Izzatnagar , 

Bareilly may be directed to consider the case 0£ the 

applicant £or absorption on the post 0£ Clerk in 

Karmik Shakha on the basis 0£ adhoc service that he 

had .rendered . 

3 . Sri G. P . Agrawal , learned counsel £or the 

respondents on the other hand submits that the 

impugned order su££ers £rom no in£irmity inasmuch as 

that the applicant was working on the post 0£ Clerk 
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onl y on adhoc basis and by the Ol'dur l l'U~ 
herein , he has simply 

been repatriat'd t~ 
substant ive post of Cabinman . 

4 . Having heard learned counsGl for th\l l} :tti "' ~ 
are of the view that it would meat tlnds o.f )Bs• 

if the OA is disposed 0£ finally with d i roctl , n ti ~t 
' . 

in case the applicant files representation b t'.J:,· • 

the DRM (P)/competent authority, he .:> hall loo' l~~ 
the grievance having due rega1·d to tho r lief , 

absorption , if given to the similar l;r ci r c1rnst .d.~ . '-":t 
employ ees , and a reasoned and speaki nq o.rdt il.' t\ l' 

passed and communicated to the appli c ,1nt "W.l ~h.ln • 

period Of t hree months 
dat~d from the 

' 

communication of this order . No costs . 

MEMBER- A . 

/ABAJID/ 
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